
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH AT NEW DELHI. 

ORIGINAL APPLICATION No. 820 of2022 

IN THE MATTER OF: 

Naveen Kumar .............. Applicant 

Versus 

UOI and Ors. . .............. Respondents 

S/No. 
1. 

2. 

3. 
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Particulars P. No.
Additional Reply to Original Application on behalf 1-4
of the Respondents No. 6 & 7 along with the 
Affidavit. 
Annexure R-1 5 
(Copy of letter No. 1542-43/ADC/LFA dated 
11.11.2024) 
Annexure R-2 6-7
(Copy of letter No. SADA (Una)-Case No. BP-
630/2007-201 dated 12.11.2024) 

FILED BY: District Magistrate, 
Una, District Una (H.P.) 

INDERDEEP KAUR RAINA 
ADVOCATE FOR RESPONDENT NO. 3, 6 & 7 

Ph: 8219245827 
E: inderdeepkaurraina@gmail.com

Place: Una 
Dated: \B .1.1.2024 
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District Una (H.P.) for operating "Hospital" in the building 

constructed at 1546/14, 1546/15, 1546/16, 1546/21, 1546/22 & 

1546/23 situated in Mohal Jhalera and vide which the said land 

owners were directed to obtain the permission for change of 

Building Use. 'He has further reported that as per provisions of 

clause 7.2.1.1 of Sr. No. 7.2.1 (Residential Use) of Chapter 

Seven of the Development Plan of Una Planning Area the 

permission for change of building use was granted to said 

land owners vide reference No. 04202300032 dated 

19.01.2023. 

True copy of aforesaid letter No. SADA (Una)-Case No. BP-

630/2007-201 dated 12.11.2024 is annexed herewith and marked 

hereto as Annexure R-2 [Page No.6 to 7]. 

4. Therefore, it is most respectfully prayed that the present

additional reply may kindly be accepted on behalf of the

respondents No. 6 & 7 and be placed on record. _:j�� 

Place: Una 

FILED BY: District Magistrate, 
u�. District Una (H.P.)
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